
FORM A 

PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016) 

 

FOR THE ATTENTION OF THE CREDITORS OF VGS REALTY CONSTRUCTION 

PRIVATE LIMITED 

RELEVANT PARTICULARS 

1.  Name of corporate debtor VGS REALTY CONSTRUCTION 

PRIVATE LIMITED 

2.  Date of incorporation of corporate debtor 10/12/2012 

3.  Authority under which corporate debtor is 

incorporated / registered 

Registrar of Companies - Mumbai 

4.  Corporate Identity No. / Limited Liability 

Identification No. of corporate debtor 

U70101MH2012PTC238665 

5.  Address of the registered office and 

principal office (if any) of corporate debtor 

Popular Metal works, Tatya Tope Marg, 

Joglekarwadi, Sion Fish Mkt, Sion (E), Sion, 

Mumbai - 400022, Maharashtra, India  

 Erstwhile registered office: -   Omakr House, 

Off. Easten Express Highway, Sion East 

Mumbai-400022, Maharashtra, India                              

6.  Insolvency commencement date in respect 

of corporate debtor 

21/08/2024  
 

7.  Estimated date of closure of insolvency 

resolution process 

17/02/2025 

8.  Name and registration number of the 

insolvency professional acting as interim 

resolution professional 

Mr. Manojkumar Babulal Agarwal 

 IBBI/IPA-001/IP-P-00980/2017 -2018/11613  

9. Address and e-mail of the interim resolution 

professional, as registered with the Board 

Office No-4, First Floor Hotel Citi Pride 

Behind Ambedkar Statue Pimpri, Pune-

411018,Maharashtra. 

manojagarwal20@gmail.com 
 

10. Address and e-mail to be used for 

correspondence with the interim resolution 

professional  

Office No-4, First Floor Hotel Citi Pride 

Behind Ambedkar Statue Pimpri, Pune-

411018, Maharashtra.  

cirp.vrcpl@gmail.com  

Mobile-9371021378 
11. Last date for submission of claims 04/09/2024 

12. Classes of creditors, if any, under clause (b) 

of sub-section (6A) of section 21, 

ascertained by the interim resolution 

professional 

NIL 

13. Names of Insolvency Professionals 

identified to act as Authorized 

Representative of creditors in a class (Three 

names for each class) 

NIL 

 

14. (a) Relevant Forms and  

(b) Details of authorized representatives  

are available at:  

www.ibbi.gov.in  Quick Links 

DownloadsIBBI (Insolvency Resolution 

Process for Corporate Persons) Regulations, 

2016. 

 

 

 

 

mailto:manojagarwal20@gmail.com
mailto:cirp.vrcpl@gmail.com


 

Notice is hereby given that the National Company Law Tribunal has ordered the 

commencement of a corporate insolvency resolution process of VGS Realty Construction 

Private Limited on 14/08/2024 (Copy of order received on 21/08/2024) in CP (IB)-

234/MB/2023. 

 

The creditors of VGS Realty Construction Private Limited., are hereby called upon to submit 

their claims with proof on or before 04/09/2024 to the interim resolution professional at the 

address mentioned against entry No. 10. 

 

The financial creditors shall submit their claims with proof by electronic means only. All other 

creditors may submit the claims with proof in person, by post or by electronic means. 

 

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its 

choice of authorized representative from among the three insolvency professionals listed 

against entry No.13 to act as authorized representative of the class [specify class] in Form CA.- 

Not Applicable.  

 

Submission of false or misleading proofs of claim shall attract penalties. 
 

 

 

 

 

Date: - 23/08/2024     Manojkumar Babulal Agarwal 

Place: - Pune      Interim Insolvency Professional 
       IBBI/IPA-001/IP-P-00980/2017-2018/11613  
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LANDMARK CARS LIMITED
CIN: L50100GJ2006PLC058553
Regd. Office: Landmark House, Opp. AEC, S.G. Highway, Thaltej, Nr Gurudwara, Ahmedabad 380 059
Ph: +91 22 6271 9040 | Website: www.grouplandmark.in | E-mail: companysecretary@landmarkindia.net

INFORMATION REGARDING THE 18th ANNUAL GENERAL MEETING (‘AGM’) TO BE HELD
THROUGH VIDEO CONFERENCING (VC)/ OTHER AUDIO-VISUAL MEANS (OAVM)

This is to inform that, the 18th Annual General Mee�ng (“AGM”) of Landmark Cars Limited (“the Company”) will be held on Friday,
September 20, 2024 at 03:00 P.M. (IST) through VC/OAVM in compliance with all the applicable provisions of the Companies Act, 2013
and the rules made thereunder, Circular No. 14/2020 dated April 8, 2020, Circular No.17/2020 dated April 13, 2020, Circular No. 20/2020
datedMay 5, 2020, Circular No. 02/2021 dated January 13, 2021 and General Circular 2/2022 datedMay 5, 2022 followed by Circular No.
10/2022, 11/2022 dated December 28, 2022 and Circular No. 09/2023 dated September 25, 2023 (collec�vely referred to as “MCA
Circulars”) and Securi�es and Exchange Board of India (“SEBI”) vide its Circular SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated May 13, 2022
followed by Circular No. SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated January 5, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/-
CIR/2023/167 dated October 7, 2023 (collec�vely referred to as “SEBI Circulars”) to transact the businesses that will be set forth in the
No�ce convening the AGM.

In compliance with the MCA circulars and the Circular dated October 7, 2023 issued by SEBI, electronic copy of the No�ce convening the
18th AGM, the Annual Report for the financial year endedMarch 31, 2024 along-with the Login ID and Password for par�cipa�ng in AGM
through VC and cast vote electronically, will be sent only by e-mail, within the statutory �melines, to all the Members whose email
addresses are registered with the Company/ Depository(ies). The same will also be made available on the website of the Company that
is www.grouplandmark.in and at the websites of the stock exchanges where the shares of the Company are listed i.e. www.bseindia.com
and www.nseindia.com. Members can a�end and par�cipate in the AGM through VC/OAVM facility only. The instruc�ons for joining the
AGM are being provided in the no�ce of AGM.

Manner to register/update email addresses: The Members who have not yet registered their e-mail address can register the same with
the Depositories through their respec�ve Depository Par�cipants, in case the shares are held in Demat Mode and with Company’s
Registrar and Share Transfer Agent, Link In�me India Pvt. Ltd. by submi�ng form ISR - 1 in case the shares are held in physical mode.

Manner of cas�ng vote through remote e-vo�ng or e-vo�ng during the AGM: The Company is providing remote e-vo�ng facility to all
its Members to cast their votes on the businesses as set forth in the No�ce of AGM. Addi�onally, the Company is providing the facility of
vo�ng through e-vo�ng system during the AGM. Detailed procedure of cas�ng the votes through e- vo�ng is being provided in the No�ce
of AGM. If your email address is already registered with the Company/Depository, the login creden�als for cas�ng the votes through
e-vo�ng are being sent on your registered email address Members are requested to update their email address with the Company/ its
RTA/ Depositories as may be applicable. The remote e-vo�ng facility shall commence on Tuesday, September 17, 2024 at 9.00 a.m. and
ends on Thursday, September 19, 2024 at 5.00 p.m.

The 18th AGM No�ce will be sent to the shareholders in accordance with the applicable laws on their registered email id in due course.

Note: Form ISR 1 can be downloaded from the website of the RTA at h�ps://linkin�me.co.in/.

Date: August 23, 2024
Place:Mumbai

For Landmark Cars Limited
Sd/-

Amol Arvind Raje
Company Secretary

Membership No: A19459

CORRIGENDUM TO THE NOTICE REGARDING EXTRA-ORDINA GENERAL
MEETING SCHEDULED TO BE HELD ON AUGUST 28, 2024

The Company had issued an Extra-Ordinary General Meeting (EGM) Notice
datedAugust 05, 2024 scheduled to be held onWednesday,August 28, 2024
at 11.00 A.M. at Registered office of the company situated at Village
Billanwali, Baddi, District Solan, Himachal Pradesh – 173205, to seek
approval of theMembers for thematters set out in the EGMNotice. TheEGM
Notice has already been dispatched to the Members of the Company on
August 06, 2024, in compliance with the Companies Act, 2013 & SEBI
(ListingObligations andDisclosureRequirements)Regulations, 2015.
TheCompany has issuedCorrigendum to theEGMNotice datedAugust 21,
2024('Corrigendum') to provide certain clarifications and additional details
pursuant to suggestions/comments received from BSE Limited in relation to
the explanatory statement of Item No. 3 and 4 of the EGM Notice i.e.Point
XIV percentage of the post-preferential issue capital that may be held by the
Proposed Allottees and Point XXI Current and proposed status of the
ProposedAllottees post the preferential issue viz. promoter or non-promoter.

The Corrigendum to the EGM Notice is being issued by way of a
clarification and shall form an integral part of the EGM Notice which has
already been circulated to the Members of Company and on and from the
date hereof, the EGM Notice shall always be read in conjunction with this
Corrigendum. All other contents of the EGM Notice, save and except as
modified or supplemented by theCorrigendum, shall remain unchanged.

This Corrigendum will also be made available on website of the stock
exchange viz. BSE Limited on and on the website of thewww.bseindia.com
Company on .www.himteknoforge.com
It may be noted that Corrigendum to Notice of EGM is being sent to all the

Members to whom the notice of Extra-Ordinary General Meeting has
been sent.

HIM TEKNOFORGE LIMITED
CIN: L29130HP1971PLC000904

Registered Office:Village Billanwali,Baddi-173205, Distt: Solan (H.P)
Telephone No.: +91-78077-77941 Fax No: +91(1795) 245467

E-Mail:cs@gagl.net,Website:www.himteknoforge.com

For Him Teknoforge Limited
Sd/-

Himanshu Kalra
Company Secretary

Dated:22.08.2024
Place: Chandigarh

FOR AND ON BEHALF OF MAXLIT PROPERTIES LIMITED
DEVENDRA PATIL

DIRECTOR
DIN: 00062784

Date- August 22, 2024
Place- Mumbai

Advertisement to be published in the newspaper
for conversion of Public Company into a Private Company

In the matter of the CompaniesAct, 2013, section 14 of the CompaniesAct, 2013 and rule
41 of theCompanies (Incorporation)Rules, 2014
In the matter of M/s. Maxlit Properties Limited having its registered office at Survey No.
675,WelspunCity, VillageVersamedi,Anjar, Kachchh,Gujarat 370110,Applicant
Notice is hereby given to the general public that the company is intending to make an
application to the Central Government under section 14 of the Companies Act, 2013 read
with aforesaid rules and is desirous of converting into a private limited company in terms of
the special resolution passed at the Annual General Meeting held on July 24, 2024 to
enable the company to give effect for such conversion.
Any person whose interest is likely to be affected by the proposed change/status of the
company may deliver or cause to be delivered or send by registered post of his objections
supported by an affidavit stating the nature of his interest and grounds of opposition to the
concerned Regional Director, ROC Bhavan, Oppo Rupal Park Society, BehindAnkur Bus
Stop, Naranpura, Ahmedabad-380013, Gujarat, within 14 fourteen days from the date of
publication of this notice with a copy to the applicant company at its registered office at the
addressmentioned below:
SurveyNo. 675,WelspunCity, VillageVersamedi,Anjar, Kachchh,Gujarat 370110

Before The Regional Director, Ministry of Corporate Affairs (North Western) Region

FORM NO. INC-25A
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\बंगळुर,् वृत््संसथ्ा. पतीकडून
पोटगी म�्हणून मदहन�्राला ६ लाख
रप्रांची मागणी करणारे एक दिदचत््
प््करण कना्थटक उच्् नर्ारालरात
दाखल झाले. रा प््करणाच�्रा
सुनािणीचा व�्हीदडओ सध�्रा सोशल
मीदडरािर व�्हाररल होत आहे.
न�्रारमूत््ीन्ी मदहलेच�्रा िदकलाला
िाजिी पोटगीची मागणी करा अनर्था
रादचका फेटाळली जाईल, असेही
फटकारले. तसेच अशा प््कारची
मागणी करणे हेच नर्ारालरीन
प््द््िरेचे शोषण असलर्ाचे मदहला
नर्ाराधीशांनी सांदगतले.

g शह्हडिओिधय्े डिसत आहे की, िडहलेचे िकील
डतचय्ा पतीकिून िडहन�्याला ६ लाख रप्ये पोरगी
डिळािी यासाठी युशक्तिाि करत आहेत. 
g िकील नय्ायालयाला सांगतात की, िडहलेला
शूज, कपिे, बांगड््ा इतय्ािीस्ाठी िरिहा १५
हजार रप्ये खच्व येतो.
g घरातील जेििासाठी िरिहा ६० हजार रप्ये
लागतात. 
g गुिघेिुखीचय्ा उपचारासाठी आडि
डफडजओथेरपी आडि इतर औरधांसाठी ४ ते
५लाख रप्यांची गरज आहे. त�्यािुळे पोरगी
म�्हिून िडहन�्याला ६ लाख रप्ये िेण�्यात यािेत.

काय म�्हणाले न�्यायाधीश?
मदहला न�्रारमूत््ी म�्हणाल�्रा की, अशा प््कारची मागणी
करण ेहचे नर्ारालरीन प््द््िरचेा शोषण आह.े जर दतला
इतके पैसे खच्थ करारचे असतील तर ती स�्ित: कमिू
शकते. कृपरा कोटा्थला सांगू नका की हे सिथ् एका
वर्कत्ीला हि ेआह.े प््दत मदहना ६ लाख १६ हजार ३००
रप्रे इतका खचथ् कोण करते ? जर दतला एिढे पैसे
मदहन�्राला खच्थ करारचे असतील तर दतला स�्ित:लाच
कमिू द््ा. कारण संबंदधत मदहलेिर इतर कोणतर्ाही
कौटुंदबक जबाबदाऱर्ा नाहीत. तुमह्ाला मुलांची काळजी
घेणर्ाची गरज नाही.  तुमह्ी संिेदनशील असले पादहजे,
असे स�्पष�्ट करत मदहलेचर्ा िदकलाला िाजिी रकमेची
मागणी करा अनर्था रादचका फटेाळणर्ात जाईल, असा
इशाराही त�्रांनी ददला.

महिन�्याला ६ लाख पोटगीची मागणी
अजि खटला : हायकोट्ट म्हणाले, हेच न्यायालयीन प््व््ियेचे शोषण

शूजसाठी १५ हजार, जेवणासाठी ६० हजार असे आहे
प््करण
राधा िुनकंुतला यांचा घरस�्फोर
झाला. ३० सप�्रेब्र २०२३ रोजी
कौरुंडबक नय्ायालय, बंगळुरच्य्ा
अडतडरकत् िुखय् नय्ायाधीशांनी
पती एि नरडसंह यांना पोरगी
म�्हिून िडहन�्याला ५० हजार रप्ये
िेण�्याचे आिेश डिले. अंतडरि
िेखभाल रकिेत िाढ करणय्ाची
डिनंती करिारी याडचका राधा
िुनकंुतला यांनी कना्वरक उच�्च
न�्यायालयात िाखल केली होती.
यािर २० ऑगसर् रोजी सुनाििी
झाली. 

िुख्यिंत्््यांतिरोधात
चौकशीची िागणी

\इमफ्ाळ, वृत््संसथ्ा.
मदणपूरमधर्े दहंसाचार थांबला
असला तरी तणािाची पदरशस्थती
कारम आहे. आता मुखर्मंत््ी
एन. बीरेने दसंह रांचर्ादिरोधात
आिाज उठिला जात आहे. 
दिरोधकांकडून मुखर्मंत््ी बीरेन
दसंह रांना जोरदार दिरोध होत
आहे. अशातच आता
भाजपाचर्ा ७ आमदारांनी
आपलर्ाच पक््ाचर्ा
मुखर्मंत््ी दबरेन दसंह
रांचर्ादिरोधात दंड
थोपटले आहेत.

बीरेन दसंह रांचर्ादिरोधात
चौकशीसाठी आरोग सथ्ापन
करणर्ाची मागणी आमदारांनी
केली आहे. एकूण १० कूकी
समाजाचर्ा आमदारांनी
चौकशीची मागणी केली होती.
तर्ापैकी ७ सत््ाधारी भाजपाचे
आहेत. तर्ामुळे भाजपाचे ७

आमदार मुखर्मंत्््रांचर्ा
दिरोधात दरंगणात उतरलर्ाने
पक््ाचर्ा अडचणी िाढलर्ा

असून मुखर्मंत्््रांिरही
कारिाईचा
दबाि आहे.

मवणपूरमध्ये भाजपाची वचंता वाढली

एक ऑडिओ टेप जारी
आििाराचंय्ा डनिेिनात िुखय्िंत्््यांची भूडिका संशयासप्ि असलय्ाचे तय्ांनी
मह्रले आहे. तय्ांना कूकी सिाजाची हतय्ा करणय्ाचे सि्ातंत्््य िेणय्ात आले होते.
बीरेन डसंह हे िैतेयी सिाजातील आहेत. गेलय्ािर््ी िैतेयी आडि कूकी
सिुिायांिधय्े डहंसाचार उफाळून आला होता. या आििारांनी िडिपूर रेपस्चय्ा
नािाने एक ऑडिओ रेप जारी केला होता. आििारांनी िुखय्िंत््ी यांनी आपलय्ा
ित्विुकीने िैतयी सिाजाला सूर डिली होती, असा गंभीर आरोप केला आहे.
संपूि्व राजय्ातून ५००० शस््््ास््््े पोडलस िलातून लुरली होती. िात््
याप््करिात कोिालाही अरक नाही. या लुरलेलय्ा शस््््ास््््ांचा िापर डहंसाचारात
करणय्ात आला होता, असा आरोप आििारांनी केला आहे.

काश्मिरी पंतितांचे
पुिरागिि होणार?

पक््ाचंय्ा अजेड्््ावर ववषय पण मतदार हताश 

नड््ा मंत्््यांचे प््गती पुस््क तपासणार

\ पणजी, वृत््संसथ्ा. गोिा
दिधानसभेचर्ा दनिडणुकीला अजून
बराच कालािधी दशलल्क आहे.
दिद््मान मंद््तमंडळातील तीन मंत्््रांना
डच्ू् दमळणर्ाबाबत चचा्थ राजकीर
ित्थुळात आहे. काही मंत्््रांची कामदगरी
समाधानकारक नसलर्ाने तर्ांचर्ािर
खुद्् मुखर्मंत््ीच नाराज असलर्ाची
मादहती सूत््ांकडून समोर आली
आहे.भाजपाचे राष््््ीर अधर्क्् जे. पी.
नड््ा २४ ऑगसट् रोजी गोवर्ात
रेणार आहेत. दचंबल रेथील
भाजपा मुखर्ालराचर्ा

पाराभरणीसाठी नड््ा गोवर्ात असतील.
रानंतर मंद््तमंडळातील फेरबदलाबाबत
चचा्थ होणर्ाची शकर्ता आहे. नड््ा
मुखर्मंत््ी सािंत आदण प््देशाधर्क््
तानािडे रांचर्ासोबत चच्े्नंतर
फेरबदलाबाबत दनणथ्र घेतला जाईल.
मंद््तमंडळामधर्े फेरबदल करणर्ाचे

संकेत डॉ. प््मोद सािंत रांनी
ददले होते. काम प््गती
नसणाऱर्ा मंत्््रांची
मंद््तमंडळातून हकालपट््ी

होणर्ाची शकर्ता
ित्थिणर्ात रेत आहे.  

गुजरात : काँग््ेसचे ११ आमदार वनलंवित

अयोध्येत सीता
होणार विराजमान

गोव्यात ततघांची
हकालपट््ी तित््ित

\ जमम्,ू वतृ््ससंथ्ा. जमम् ूआदण
काशम्ीरमधर्े तीन दशकांहून
अदधक काळ दिसथ्ापनाचा
सामना करीत असललेर्ा काशश्मरी
पंदडत मतदारांची संखर्ा सुमारे
१.१५ लाख आहे, परंतु तर्ांचे
सनम्ाननीर पुनरागमन सिथ्
पक््ांचर्ा अजेड्््ािर आहे. सधर्ा
एनसी आदण अपना पक््ाने
जाहीरनामा जारी केला असून,
तर्ात तर्ांचर्ा िापसीला प््ाधानर्
देणर्ात आले आहे. पंदडतांचर्ा
पुनरागमनासाठी भाजपा अनेक

रोजनांिर काम करत आहे.
पंदडतांदशिार खोरे अपूणथ्
असलर्ाचे पीडीपी मह्णत आहे.
काँग््ेसही पंदडतांचर्ा पुनि्थसनाचर्ा
बाजूने आहे. पक््ांची सिथ्
आश््ासने आदण घोषणा
असूनही, पक्् तर्ांचर्ासाठी काम
करीत आहेत रािर काशश्मरी
पंदडतांचा दिश््ास नाही.काशश्मरी
पंदडत हे खोऱर्ातील सिथ् ४७
दिधानसभांचे मतदार आहेत.

तर्ांची िदडलोपादज्थत घरे दद््कण,
मधर् आदण उत््र काशम्ीरमधील
१० दजलह्््ांमधर्े आहेत. तेही
इथलेच मतदार आहेत. १९९०
मधर्े दिसथ्ादपत झालर्ानंतर ते
जमम्ू, उधमपूर आदण इतर
दठकाणी सथ्ादरक झाले.
तेवह्ापासून भीतीचे िातािरण
असलर्ाने तर्ांचर्ासाठी जमम्ू,
उधमपूर आदण ददलल्ी रेथे
मतदान केद््े् उभारणर्ात आली
होती. नोद्णीकृत मतदारांना एम-
फॉमथ्द््ारे मतदान करणर्ाची

सुदिधा देणर्ात आली
आहे, मात्् पंदडतांचर्ा
सोरीसाठी लोकसभा
दनिडणुकीत रा फॉमथ्ची
अट रद्् करणर्ात आली

होती. तर्ाचे सकारातम्क
पदरणामही ददसून आले.
पंदडतांचर्ा मतदानाची टक्े्िारी
िाढली. रा दनिडणुकीतही तीच
प््द््िरा अिलंबली जाणार आहे.
तर्ामुळे पंदडतांचर्ा मतांमधर्े िाढ
होईल, असा दिश््ास दनिडणूक
आरोगाला आहे. तसेच रा
दनिडणुकीत पंदडत समाजातील
अनेक उमेदिार दनिडणूक लढिू
शकतात. 

कामि्ीरची िंगल

एकही पंडित खोऱय्ात सथ्ाडयक नाही
काशम्िरी पंडितांचे असे ित आहे की, डिसथ्ापन झालय्ापासून सि्वच पक््
नेहिीच तय्ांचय्ा पुनि्वसनाची आडि सनि्ानपूि्वक परतणय्ाची चचा्व होते, पि
तय्ांना काय डिळाले हे पाडहले पाडहजे. जडिनीचय्ा पातळीिर कोितीही
सुधारिा डिसून येत नाही. सरकारी नोकरी िेिे मह्िजे पुनि्वसन होऊ शकत
नाही. एकही काशम्िरी पंडित खोऱय्ात सथ्ाडयक झाला नाही. तय्ांचय्ा
जडिनीि्रील अडतक््िि िुकत् करणय्ासाठी सरकारने हे पोर्वल सुर्
केलय्ाचेही तय्ांचे मह्ििे आहे. तय्ाचे काही सकाराति्क पडरिाि िेखील आले,
परंतु तरीही या डिशेने बरेच काही करिे आिमय्क आहे. काशम्िरी पंडितांचय्ा
संघरनेचे पनुन कामि्ीरचे प््िकते् एि के धर यांचे ित आहे की िातृभूिी सि्व
सिसय्ांिर उपाय आहे.

\ गांधीनगर, वृत््संसथ्ा. गुरि्ारी सभागृहातून बाहेर पडलर्ानंतर गुजरात
दिधानसभेचर्ा अधर्क््ांनी प््मुख दिरोधी पक्् काँग््ेसचर्ा ११ आमदारांना एका
ददिसासाठी दनलदंबत कले.े तीन ददिस चालललेर्ा पािसाळी अदधिशेनाचर्ा
दुसऱर्ा ददिशी दिरोधी पक््ाचर्ा रा आमदारांना अलप्सूचनेिर काही प््शन्
दिचारारचे होते मात्् सभापती शंकर चौधरी रांनी तर्ांची मागणी फेटाळून
लािली. तर्ानंतर काँग््ेसचर्ा रा आमदारांनी सभातर्ाग केला. 

\ अयोधय्ा, वृत््संसथ्ा.
माता सीता देखील राम मंददरात
दिराजमान होणार आहेत.
आतापर्ं्त रेथे माता सीतेचे
मंददर बांधणर्ाची कोणतीही
रोजना नवह्ती. श््ी
रामजनम्भूमी तीथथ्क्े्त्् माता
सीतेचर्ा सम्रणाथथ् सीता रसोई
बांधणर्ाचा दनण्थर घेतला होता
आदण जागाही दनद््ित केली
आहे. तरीही माता सीतेचर्ा
मंददराऐिजी माता अनन्पूण्े्चे
मंददर  उभारणीची पाराभरणीही
झाली आहे. सधर्ा तीथथ्क्े्त््ी
माता सीतेचे मंददर बांधणर्ाची
मुखर्मंत््ी रोगी रांची दिशेष
दिनंती मानर् केली आहे.
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